
HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

r EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: \-\ 

  

Dated: .09.2022 

    

       

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pankaj Jasathia 
S/O Vijay Kumar 
R/O Jasath, Ghagwal, District Samba 

'jide notification No. '(jdaMd 3A 3O-/ for a period of one year has 

been extended till 3! 2. 2.o3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.. B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal  / extension of provisional licence/enrollment must be 
souciht before the date cf expiry unless the absolute/final enrollment as an 
Advocate is ordered there before.  

By Order 

No: c' —tV/RGILP Dated: 

Copy forwarded to the: 

1 Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC eCourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. !ncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Parikaj .Jasathia, Advocate 

....for information and necessary action. 

0" - 

(Mohammad Yasln Belgh) 

Registrar drn.) 

.09.2022 

6') '  

Regsrar (Adm.) 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:  IRGILP Dated: (m. 09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Urvashi Bhatt 
D/O Satesh Kumar Bhatt 
RIO H.No.71P, Sector 1A, Extension Trikuta Nagar, Jammu 

vide notification No.  dated /'. 3. 2o2 for a period of one year has 

been extended till ( 2 2O)2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No: -9 -,(-iRGILP  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Urvashi Bhatt, Advocate 

for information and necessary action. 

0 

(Mohammad Yasin Beigh) 

Registra(Adm.) 

.09.2022 

Adm.) 



,-7 S - 

(F%lohamn1d Yasin Beigh) 

gistçar (Adm.) 

.09.2022 

1 

is ar (Adm.) e 

1IGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

T EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  \1'Lc\ _o-T_- /RG/LP Dated: (S .09.2022 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kumand Kiran 
DlOPawanKishoreJandial 
RIO H.No.122, Ward No.3, Adarsh Colony Udhampur 

vide notification No. -i  dated .D-_  for a period of one year has 

been extended till 3 ) .2.013  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before. 

By Order 

No:)C\( L' -)-- !RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Udhampur. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Udhampur. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kumand Kiran, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated: 6 .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kunzang LadQn 
DIO Dorjay Stanzin 
RIO Durbuk Lanpo. Durbuk Tangtse, District Leh-194101 

vide notification   dated  (7 '2-U/  for a period of one year has 

been extended till  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar(Adm.) 

No:)/—). !RGILP Dated:  6  .09.2022 

Copy forwarded to the: 

1 Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official webste. 
6. lncharge Chief Librarian, High Court Wing .Jammu/Srinagar for intomiatior 

and also keeping record of the same. 
7. Ms. Kunzang Ladon, Advocate 

for information and necessary action. 

\\ 
Registrar (Adm.) 

 



hIGH COURT OF JAMMU & KASHMIR AND LA1)AKH AT SRINAGAR 
(Exercising powers of Bar Couiicil under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 9ç /RG/LP Dated:  6  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Jigmet Angmo 
D/O Sonam Angchok 
RIO Chemday (Neryok) Tehsil Kharu, District Leh-194101 

vide notification No. dated  17 for a period of one year has 

been extended till 31 I - 2O)-  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licencelenrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order o 
CAP 

(Mohammad Yasin Beigh) 

Registra(Adm.) 

No:)i7 I 1RG1LP Dated: — .09.2022 

Copy forwarded to the: -. 

1. Principal District and Sessions Judge, Leh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Leh 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Jigmet Angrno, Advocate 

..for information and necessary action. 

Regstr(Adm.j 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTI F ICATI ON  

No:  t\  2i--- /RG/LP Dated: ( .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Ovals Guizar 
S/O Guizar Ahmad Shah 
RIO New Colony Largam, Tehsil & District Shopian 

uW') vide notification No.  -' — dated - - / for a period of one year has 

been extended till 2)) 12 - 2-0 )- after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrr (Adm.) 
No:'7_2 IRGILP Dated:  6  .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Shopian. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Shopian. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Ovais Guizar, Advocate 

for information and necessary action. 

ç.) . \.____—___ Cs Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //;3 77o2LIRGILP  Dated: ,  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Ashraf 
S/O Mohamad Ashraf Lone 
RIO Shrakwara, Jahagirpora, H-47, Khan Mohalla, Baramulla 

vide notification No.  dated ' 'O~ô(/  for a period of one year has 

been extended till  3 2 - 2 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order
.

&1  

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:2933/1 _44 /IRGILP Dated: c?6.O9.2O22 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irfan Ashraf, Advocate 

...for information and necessary action. 

Registrar (Adm.) 
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No://  /RG/LP Dated: i1-A .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Farhana Latif 
DIO Abdul Latif 
RIO H.No.17, Lane No.8, Firdousabad, Sunjwan, Janmu 

vide notification No.  I dated  O .2.0)O  for a period of one year has 

been extended till 3i - 3)-?  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No:2q34',2 4" 9 IRGILP Dated: L9  

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Farhana Latif, Advocate 

for information and necessary action. 

Regstra (Adrn.) 

(Mohammad Yasin Beigh) 

Registrar(Adm.) 

09.2022 



Registçar (Adm.) 

HIGH COURT OF JAMMIJ & KASHMIR AND LADAKH AT SR!NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: //.3/ 2f,2L..IRG/LP  Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Neeraj Nagotra 
DIO Jagdish Raj 
R/O Village Nanak Chak, Tehsil and District Samba 

vide notification No.  dated Q t- ü-O for a period of one year has 

been extended till I I ). 22.-2 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasln Beigh) 

Registrar Adm.) 

No:29.3 ~7-JRGILP  Dated: 5-.O9.2O22 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jamniu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Neeraj Nagotra, Advocate 

for information and necessary action. 



hamsiBe(gh) 

Registrar, (Adm.) 
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: e)--/RGILP Dated: c6.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Maqsood Ahmad Mir 
SIO Mohammad YousufMir 
RIO Mir Mohalla, Bflndzoo, Pulwama-192301 

vide notification No.  dated - )I9  for a period of one year has 

been extended till  3 '1' 1 2- 2O).?  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No:293 ~- i7RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Puiwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Maqsood Ahrnad Mir, Advocate 

for information and necessary action. 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No:  //Q3' /i-- /RG/LP Dated: £?7 .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahroze Ahmad Mir 
SIO Ab Samad Mir 
RIO Kawarhama, Aastan Mohalla, Tangmarg, Baramulla 

vide notification No.  (67D  dated  (7./ )-O/&' for a period of one year has 

been extended till 31.. 1 ) lo 3  after condonation of delay and subject to the 

verification of his/her CertificateslLL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
(Moham mad Yasin Beigh) 

Registrar (idm.) 

No:29365.. IRG/LP Dated: e,J6 -.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shahroze Ahmad Mir, Advocate 

for information and necessary action. 

4,-) 

RegistrT(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //3 7 /RG/LP Dated: O6.09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nazia Wahid 
D/O Abdul Wahid 
RIO Mominabad, Lane No.!, Batmaloo By-Pass New Court Complex, Srinagar 

vide notification No.  dated  ! Iö-O/9for a period of one year has 

been extended till 3 I I 2 2O3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No:2 7f- /-IRGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nazia Wahid, Advocate 

for information and necessary action. 

Regisrar(Adm.) 

(Moham mad Yasin Beigh) 

Registrr (Adm.) 

- .09.2022 
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HIGH COURT' OF JAMMU & KASHMIR AND LADAKH AT SR1NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N Ofl F ICATI ON  

No:  //3 ' ' 2-2_ /RG/LP Dated:  6-  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Suheem Wahid 
S/O Abdul Wahid 
RIO Mominabad, Lane-i, Batamaloo, New District Court Complex, Srinagar 

vide notification No.  dated  / '1 2of°i  for a period of one year has 

been extended till  3\ I 2. 2O )after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order o' 
(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:?3 2 - IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press. Srinagar for publication in the next issue o 

Government Gazette. 
4. President, J&K high Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Ning Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Suheem Wahid, Advocate 

...for information and necessary action. 

igistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 9 £oL2-IRGILP  Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Gous Un Nisa 
DIO Bashir Ahmad Malik 
RIO Wanigam, Tehsil Tangmarg, District Baramulla 

vide notification No.  f Sb2  dated  I O . 3. 2 2°  for a period of one year has 

been extended till  3 2o )-after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be  
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order \ 

(Mohamtiiad Yasin Beigh) 

Registra (Adm.) 

No:2 .3 9 ? IRG/LP Dated: .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Gous Un Nisa, Advocate 

for information and necessary action 

r__)• 
Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: C2 /RG/LP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Bilal Ahmad Magray 
S/O Ab Ahad Magray 
RIO Nowpora, Tangpora Jagir, District Baramulla 

vide notification No.  &" 9  dated  ( (O )ij(&for a period of one year has 

been extended till  ?!.. t) after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
(Mohammad Yasin Belgh) 

Registrar (Adm.) 

No:293- l/~iRGILP Dated:  1O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Bilal Ahmad Magray, Advocate 

for information and necessary action 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 2ojj..- /RG/LP Dated: -.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sadam Hussain Wani 
S/O Muhammad Hussain Wani 
RIO Wani Mohalla, Ghat, District Doda 

vide notification No.  dated  1 .] 2.o (9  for a period of one year has 

been extended till ?) L 2c 2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order (q  

(Mohammad Yasin Beigh) 

Registrar(Adm.) 

No: 29 /Oi /3 -IRG/LP Dated: -  .09.2022 V 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sadam Hussain Wani, Advocate 

....for information and necessary action. 

Ov" 
\- 

RegIstr3r (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  1/4/2 2c22-/RG/LP Dated: S2. 09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Raja Amon Habib Lone 
S/O Habib Ullah Lone 
RIO Seru Guwa Dangerpora, Tehsil Pattan, District Baramulla 

vide notification No.13 dated  for a period of one year has 

been extended till  21 2.. after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degr.ees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
0> 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:29 /-2LIRGILP  Dated: .09.2022 

Copy forwarded to the: 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CRC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Raja Ainon Habib Lone, Advocate 

for information and necessary action 

gistrr (Adm.) 



ci'-'.- 

Registrai (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  // 4' /RG/LP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Imtiyaz Ahmad Mir 
S/O Mohammad Quasim Mir 
RIO Labertal, District Budgam 

vide notification No.  (9!  dated 2-ô /9  for a period of one year has 

been extended till i - 2-3after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:2'34'2- 2/RGILP Dated: O-6'..  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Imtiyaz Ahmad Mir, Advocate 

for information and necessary action. 



c7 .  
(Mohammad Yasin Beigh) 

Registrr (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //€// o22-IRGILP  Dated: 

 

09.2022 

  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Irfan Ahmad Malah 
S/O All Mohammad Malah 
RIO Chandapora, District Budgam 

vide notification No.19 3  dated 
 ((9  ' 2OI7  for a period of one year has 

been extended till I / )- - 2.0 2_2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

No:Y  I3 -3 IRG!LP Dated: 09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Budgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Budgam. 
5. OPO e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Irfan Ahmad Malah, Advocate 

....for information and necessary action. 

gitrui(Adm.) Q)2 
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hIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //4'5 /RG/LP Dated: d—.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Pinar Ahmad Wani 
S/O Nazir Ahmad Wani 
RIO Mongwal Pora, Qaziabad, District Kupwara 

vide notification No.  112-3  dated Vi 1 9  for a period of one year has 

been extended till D, ). 2-c )- .  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

No:q/3g,/RG/LP  Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC c-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Pinar Ahrnad Wani, Advocate 

....for information and necessary action. 

,,. 
Regis rar(Adm.)O 

By Order 

(Mohammad Yasn Beigh) 

Registr (Adm.) 

.09.2022 



HIGH COURT OF JAMMU & KASHMIR AND LAI)AKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 2o9__IRGILP  Dated: d4.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Imran Amin 
5/0 Mohammed Amin Shah 
RIO Chinkipora Sopore, Moh. Sheikh Sahib, District BaramuHa 

vide notification No.  1273   dated O7-I2.-20!7-for a period of one year has 

been extended till  3/, /2 2-O)_3 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registra (Adm.) 

No:9t/(/ --$3/RGILP  Dated: -  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Imran Amin, Advocate 

for information and necessary action. 

c_).  
Registrar (Adm.) d)- 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  /// "?2c2,2-.IRGILP Dated: O 09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tanya Saraf 
DIO Raj Kumar Saraf 
RIO Ward No.5, Main Bazar Chabutra Near Shivalaya, Reasi 

vide notification No.  I dated 2o!  for a period of one year has 

been extended till  3 1 2 2O 2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registraf (Adm.) 

No:2941S9- /-IRG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tanya Saraf, Advocate 

for information and necessary action. 

Registrar (Adm.) 

ct 
— C 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //4'5 2-2 /RG/LP Dated: 6'-.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shalabh Singh Punia 
S/O Dhruv Singh Punia 
RIO Trihara, District Kathua 

vide notification No.  17 LIZ  dated 3ô ? 2L'(  for a period of one year has 

been extended till .31 12 22-3after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order CA!' 

(Mohammad Yasin Beigh) 

Registrar (Adm.) 

No:t29  Q6Z IRGILP Dated: .  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shalabh Singh Punia, Advocate 

for information and necessary action 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //' q  /RG/LP Dated: C.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rashta Parveen 
D/O Mohd. Hanief 
RIO 126, Ward No.5, Chanderkote, District Ramban 

vide notification No. 0  t  dated 3h3.. )-jJ  for a period of one year has 

been extended till 3 J  12 2C -2- after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before. 

By Order 

(Mohammad Yasin Beigh) 

Registra (Adm.) 

No:2 IRG/LP Dated: .09.2022 

    

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Sririagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC c-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srirlagar for information 

and also keeping record of the same. 
7. Ms. Rashta Parveen, Advocate 

for information and necessary action. 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //S"o Q22 IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kajal Sambyal 
D/O Suresh Singh 
R/O Ward No.1, P.W.D Colony, Tehsil & District Kathua 

vide notification Noi/.3 dated  c57 3 )-fl)_  for a period of one year has 

been extended till T 12. 2Q2?  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the ClD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before. 

By Order 
y 

(Moham mad Yasin Beigh) 

Registra (Adm.) 

No: 2912,95 .- &?iRGILP  Dated: j7O9.2O22  

Copy forwarded to the: 

1. Pnncipa! District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for Uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Kajal Sambyal, Advocate 

....for information and necessary action 

Regisi(Adrn.) 0 



—).
çfl/ 

(Mohammad Yasin Beigh) 

Registr )r (Adm.) 

By Order Ov 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  \\ 12 /RG/LP Dated: .  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Pooja Sharma 
D/O Ram Paul Sharma 
RIO Nandak, Purmandal, Tehsil & District Samba 

vide notification No.  Lt6 I/  dated  (2 3 2.0)-0  for a period of one year has 

been extended till  31 12 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

NoI..9 -'j tt/RGILP Dated:
.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for information 

and also keeping record of the same. 
7. Ms. Pooja Sharma, Advocate 

for information and necessary action. 

Registrar (Adm.) 



f• Q 
(Mohammad Yasin Beigh) 

0,,,R egistrar (Adm.) 

.09.2022 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: t\_ )jLIRGILP  Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ananta Sharma 
DIO Kulbhushan Kumar Sharma 
RIO H.No.74 Mohalla Afghana Pacca Danga Jammu 

vide notification No.  M 2)  dated--t/. o' )-c !rfor  a period of one year has 

been extended till ' I )- 2c2_?  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No:J-9cã7-R IRG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu.. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ananta Sharma, Advocate 

for information and necessary action. 

r Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  (I Si 4 /RG/LP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nazir Ahmed 
S/O Ghulam Nabi 
RIO Wagub Sopore, District Baramulla 

vide notification No. (9  dated L/ ,2o07 for a period of one year has 

been extended till ! 2- lo -?  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

p) . \ (JT 

(Mohamrid Yasin Beigh) 

Registrr (Adm.) 

No:*-qSJ4'_--) IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nazir Ahmed, Advocate 

for information and necessary action. 

By Order 

Registif(Adm.) 



HIGH COURT OF' JAMMIJ & KASIIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFiCATION  

No:  Zcui IRGILP Dated: 0-  .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Rahiees 
S/O Nasir Hussain 
RIO Fathe Pur, Danna, Tehsil & District Rajouri 

'iide notification No.  k datedt I2-o-  for a period of one year has 

been extended till '?)  I )-' '-2- after condonation of delay and subject to the 

verification of his/her Certificates/LL B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(MoharnIñid Yasin Beigh) 

egistrr (Adm.) 

No:2q5.-  2IRGILP Dated: ..O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srnagar for pubhcation in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Sninagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for inforrnaton 

and, also keeping record of the same. 
7. Mr.. Mohd Rahiees, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: If $S 2--IRGILP  Dated: c4O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Meenakshi Sharma 
DIO Govind Sharma 
RIO Prem Nagar Bharti, Badyal Brahmana, R.S. Pura 
District Jammu. 

vide notification No.  !t s ? dated c )-e )- for a period of one year has 

been extended till \ 
' 

)-' )-o).~  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the ClD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

ëgis1pr (Adm.) 

No: 2 3 ' IRGILP Dated: £2ó  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Meenakshi Sharma, Advocate 

for information and necessary action. 

egi 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: t/6 ,Zô2 IRG/LP Dated: ,O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Palvi Sharma 
DIO Pardeep Kumar 
RIO Haripur Brahmana, Tehsil Hira Nagar, District Kathua 

vide notification No.  k c1 )-  dated \.D o\ Tl-o)-e'  for a period of one year has 

been extended tiIl k)- -)-5  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

,Registr (Adm.) 

No:2cJ- H?IRGILP Dated:  5€.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Palvi Sharma, Advocate 

for information and necessary action. 

. 

(Adm.) 



EXTENSION 
OF PROVISIONAL ENROLLMENT 

] 

(:4  

HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

NOTIFICATION  

No:  /15. ' 2.i IRGILP Dated: O  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rabiya Rasool 
D/O Ghulam Rasool Shah 
R/O Shouch Palpora, Peer Mohaila Tehsil Pattan, District Baramulla 

vide notification No.  dated ' b for a period of one year has 

been extended till 3t ()- -° after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension  of provisional licence/enrollment must  be 
souqht before the date of expiry unless the absolute/final enrollment as  an 
Advocate is ordered there before.  

By Order 

(ihammad Yasin Beigh) 

'Registrr (Adm.) 

No: /RG/LP Dated: 6 -.O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website, 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rabiya Rasooi, Advocate 

....for information and necessary action. 

istr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of 13ar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //ST )IRGILP Dated: O92O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Stanzin Gaildan 
D/O Stanba Gyalson 
R'O Ubrak, Zanskar, P/O Paduin District Kargil, 
A/P Bohri Col Colony, Near Saraswati Mandir, H.No.137, Jaminu 

vide notification No. ?  dated ' ')-&)-  I  for a period of one year has 

been extended till  ,! /)_-' after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extensIon of provisional licence/enrollment must be 
souciht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

(Mohammad Yasin Beigh) 

\,Registr (Adm.) 

No:2 9cmq'/RGILP Dated: A .09.2022 

Copy for arded to the: - 

1. Principal District and Sessions Judge, Kargil. 
2. Secretary, Bar Coi.incil of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President. District Bar Association, Kargil. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing JammulSrinagar for information 

and also keeping record of the same. 
7. Ms. Stanzin Gaildan Advocate 

for information and necessary action. 

f-. ________
__-1 c 

gistar (Irn. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //9 2e2..2_ /RG/LP Dated: O.O9.2O22 
/ (I 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vikas Bhardwaj 
SIO Sham Lal 
RIO Maira, Jourian, District Jammu 

vide notification No.  dated 3 7_c)-J for a period of one year has 

been extended till  t' I )-  -)-3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

ByOrder - 

(Moham?iiid Yasin Beigh) 

k..-Registrr (Adm.) 

No:29S% 'O2 IRGILP Dated: '  .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vikas Bhardwaj , Advocate 

...for information and necessary action. 

CAJ 

igistrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  f/6o  Ta22 /RG/LP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd Muzaffer Lone 
S/O Mohd Sharief Lone 
RIO Sujmatna Dardahi Ahma Teh. Pogal Paristhan, District Ram ban 

vide notification No.  I dated OS e3. -O (  for a period of one year has 

been extended till  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
0 

(Mohammad Yasin Beigh) 

%-Registr4 (Adm.) 

No:296ô3 / IRGILP Dated: C—  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge,  
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, .$1ii &t'Y  
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd Muzaffer Lone, Advocate 

for information and necessary action. 

C 
Registr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINACAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  ///~J IRGILP Dated: C€....09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Majid Mushtaq Rather 
SIO Mushtaq Ahmad Rather 
RIO Chattibandy, Najar Mohalla, Tehsil & District Bandipora 

vide notification No.  datedO   for a period of one year has 

been extended till M )—-ô)-2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No:)//- /:9 IRGILP 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Bandipora. 
2. Secretary, BarCouncil of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Majid Mushtaq Rather, Ad'vocate 

for information and necessary action. 

,
(Mohammad Yasin Beigh) 

1-Registrr (Adm.) 

Dated: C7j.O9.2O22 

____-1 

Adm.) 
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HiGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  1/64 12,2.2- /RG/LP Dated: Z&09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Henna Nissar 
DIO Nisar Ahmad Mir 
RIO Housing Colony, Bemina, District Srinagar-190018 

vide notification No.f/ 6  dated (, (f )-o / 8 for a period of one year has 

been extended till I I -&-?  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order C\r 

AMohammad Yasin Beigh) 

z-Registrfr (Adm.) 

No:2962/ -2 /RGILP Dated: O".O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K HighCourt Bar Association, Srinagar. 
5. GPO eCourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Henna Nissar. Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //3~ 722 /RG/LP Dated:  -6  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Toiba Shafi 
D/O Mohammad Shafi 
RIO Sangri Colony, Madina Mohalla, Baramulla 

vide notification No.  dated ? I)-' )- )-1.D for a period of one year has 

been extended till ? (' I )- )-o )-T?  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licencelenrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order \ 

(Fhamnid Yasin Beigh) 

egistra(Adm.) 

No:2 929-3 /RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Toiba Shafi, Advocate 

....for information and necessary action. 

AJT -/)-- 

(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: //6 'f22_ /RG/LP Dated: 

 

.09.2022 

  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ufaq Mushtaq 
D/O PZ Mushtaq Ahmad Shah 
RIO Ibrahim Colony, Dangiwacha Rafiabad, Baramulla 

vide notification No.L-! °9 dated )_'7-c  )-  for a period of one year has 

been extended till I)-- -t ) after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

ByOrder 

(Moham mad Yasin Beigh) 

egistrr (Adm.) 

No:2q63 43 /RG/LP Dated: O- .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. OPO e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Ufaq Mushtaq, Advocate 

....for information and necessary action. 

\ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  1/ 7' &~2- IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Salman Jan 
SIO Muzaffar Ahmad Jan 
RIO Baghi Mehtab Chanapora, District Srinagar 

vide notification No.  dated /c /o -c)-o  for a period of one year has 

been extended till 3/ f) )- -2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

- 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(I1ohammad Yasin Beigh) 

Registr4r (Adm.) 

No:2 96'4'4'. V/ /RGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Salman Jan, Advocate 

....for information and necessary action. 

(Jv,'- 

\__ 

Registrar (Adm.) 

V 



HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  //69  ,/1 222- /RG/LP Dated: 1S-.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mudasir Au Yatoo 
S/O All Mohammad Yatoo 
RIO Bandzoo, Arampora, Tehsil & District Puiwama 

vide notification No.  Lj dated I )-D IC)  for a period of one year has 

been extended till ? )-o2-2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
,. 
(Mohammad Yasin Beigh) 
chvRegistrf r  (Adm.) 

No:2-i 3 512 9-IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Pulwama. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Pulwama. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasir All Yatoo, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: //9 Y22-2- IRGILP Dated: - T...O92O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mehraj ud Din Nabi 
S/O Ghulam Nabi Lone 
RIO Yadipora Lorihama Rafiabad Watergam Baramulla 

vide notification No.  L1 6o  dated fc, I)- )-o.-c  for a period of one year has 

been extended till 21' (.' )-22  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

ByOrder 

(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No:29'I 6 IRG/LP Dated: O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mehraj ud Din Nabi, Advocate 

for information and necessary action. 

Regit 

, 

Adm.)
)_ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 1/  O /RG/LP Dated: $.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Deeksha 
DIO Joginder Pal 
RIO Mandal Purmandal, Village Jaswal Katwalta, Tehsil Bari-Brahmna, 
District Samba 

vide notification No.tc&-1  dated C-c-  for a period of one year has 

been extended till I 2-' after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order
0) 

(Mohammad Yasin Beigh) 

egistrr (Adm.) 

No:2 9 7çIRGILP Dated: 6Y- .O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Deeksha, Advocate 

for information and necessary action. 

Registrar (Adm.) 
' 
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HIGH COURT OF JAMMU & KASFIM1R AND LADAKH AT SRINAGAR 
(Exercising powers of 8ar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: )2_- IRGILP Dated: (- .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Suriya Mohamad 
D/O Gulam Mohamrnad Rather 
RIO Tulla Mulla, Peer MohaHa, Ganderbal-191131 

vide notification No.  1).) 2-  dated / -)1O  for a period of one year has 

been extended till 3/- i2)-J)—  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order
4-? .  

(Mohammad Yasin Beigh) 

Reistrarç(Adm.) 
No: 7(y$/RGILP Dated:  (  .O9.2O22p- 

Copy forwarded to the: - 

i:. Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New DelhL 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. GPO e-Courts, High CoLIrt of J&K and Ladakh, Srinagar for uploading or' 

the official website. 
6. lncharge Chief Librarian, High Court Wing .Jamniu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Suriya Mohaniad, Advocate 

for information and necessary acUon. 

C)  r.:, 

1gstrr (Adrn)0 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: t\T)-- -c-)--- /RGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Nayeem Abdullah Mir 
SIO Mohammad Abdullah Mir 
RIO Yaroo Chopan Mohalla, Langate, District Kupwara-193302 

vide notification NoM& dated /7ii for a period of one year has 

been extended till 3)' I c'  2O2- after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry  unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
. 

(MoharnThdYasin Beigh) 

Registrf(dm.) 

No:. 6 b IRG/LP Dated: 6 .09.2022 

Copy forwarded to the: - 

1. PrincIpal District and Sessions Judge, Kupwara. 
2, Secretary, BarCouncil of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Govenment Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court VVrig Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Nayeem Abdullah Mir, Advocate 

for information and necessary action. 

I .
c - 

Registrar (Adrn)0 
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HIGH COURT OF JAMMU & .KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

No: 117 

NOTIFICATION  

)_7)--IRGILP  Dated: .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mudasir Maqbool Bhat 
S/O Mohmad Maqbool Bhat 
RIO Marat Gam, Handwara, District Kupwara-193221 

vide notification No./1 -O  dated  ?S7 7 0)   for a period of one year has 

been extended till 27 /. 1. ° after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order
\ ct-' -- 

(Mohamlffàd Yasin Beigh) 

Registrar (idm.) 

No: ( 7,/RGILp Dated:  6  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasir Maqbool Bhat, Advocate 

for information and necessary action. 

Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: '1flk /RG/LP Dated: .09.2022 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Aamir Mohi ud Din 
SIO Gh. Mohi ud Din Rather 
RIO Panzath Tengpora, Quazigund, District Anantnag-192221 

vide notification No.l. 92  dated fl U for a period of one year has 

been extended till  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order
e 

,(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No:)_9 (II .7J c3 /RGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Aamir Mohi ud Din, Advocate 

for information and necessary action. 



IT 

0 
(Moham mad Yasin Beigh) 

i,Registrr (Adm.) 

0 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFiCATION  

No: IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Adnan Fareed 
SIO Fareed Ahmed 
RIO Village Lassana, Tehsil Surankote, District Poonch 

vide notification No.  dated  / for a period of one year has 

been extended till 31 ! Zo23  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

arid verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No: 7o 1..-) / /RGILP Dated: j3.09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Vying Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Adnan Fareed, Advocate 

....for information and necessary action. 

- 

Re is1çar(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND •LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: )-6'yT—/RG/LP Dated: .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mudasir Ahsan 
S/O Mohd Ahsan Rather 
RIO Village Sahipora Qaziabad, Moqdum Mohalla, Kupwara 

vide notification No.L  dated 03 OO) for a period of one year has 

been extended till 3i /2 23  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order . 
Mohammad Yasin Beigh) 

egistar (Adm.) 

No:)J  71/- IA /RGILP Dated: A' .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mudasir Ahsan, Advocate 

...for information and necessary action. 

---, 
Regisrif(Ad m.) 
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hIGH COURT OF JAMMU & KASHMIR AN!) LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  1/77 ' IRG/LP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Malik Zada Umer Farooq 
Sf0 Mohd Skinder Malik 
RIO Malik Mohalla, Tehsil & District Kupwara 

vide notification No.! Si'  dated b- o?)-i  for a period of one year has 

been extended till . c_  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

gistrr (Adm.) 

No: -°i))--)3 IRG/LP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Malik Zada Umer Farooq, Advocate 

for information and necessary action. 

.09.2022 

) 

ç 
Registrar (Adm.)Oi 



çJ 0) 
(Mohammad Yasin Beigh) 

° vRegistrr (Adm.) 

.09.2022 

0-, 

HIGH COURT OF JAMMU & KASFIMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

No: 1/78 

NOTIFICATION  

IRGILP Dated: 1< .09.2022 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tajamul Nazir 
SIO Nazir Ahmad Reshi 
RIO Bogund, Khanqah Mohalla, Tehsil Qaimoh, District Kulgam 

vide notification No.  dated 3 ( 03 OJfor  a period of one year has 

been extended till 31 hR 3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolutelfinal enrollment as an  
Advocate is ordered there before.  

,p__ 

'-'j r-cJ1 

No:L -I IRGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tajamul Nazir, Advocate 

for information and necessary action. 

. r 

Registrar (Adm.) 

By Order 



N 

gstar (Adm..) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Priyanka Sangra 
D/OChanderNath 
Ri'O Village Kootah, Tehsil Hira Nagar, District Kathua 

vide notification No.  I 6  dated 0 !O2C)  for a period of one year has 

been extended till  ?> i /• O2,after  condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

egistrr (Adm.) 

No:  IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Priyanka Sa.igra, Advocate 

for information and necessary action. 



-çTh 0 
Mohammad Yasin Beigh) 

egistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* * * 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: )(E*o  -c V- IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Muzamil Ashjah Ab. Qadir 
SIO Irshad Ahrned 
RIO Vasuki Dera Nagar, Bhaderwah, District Doda 

vide notification No. 1e)  dated )D-c--J  for a period of one year has 

been extended till '' 1- D-)--3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless  the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No:P/ /RGILP Dated: 3 O9.2O22 

Copy forwarded to the:.. 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association. Bhaderwah. 
5. GPO c-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. ncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muzainil Ashjah Ab. Qadir, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: ii ' T7— /RG/LP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rafee Sidiq 
S/O Mohammad Sidiq Mir 
RIO Kaka Sathu, Jamlatha, District Srinagar 

vide notification No!t dated )-)_ 1 f )-e for a period of one year has 

been extended till  l -)-e 2-3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolutelfinal enrollment as an  
Advocate is ordered there before.  

By Order Gv 
- 

, Mohammad Yasin Beigh) 

vRegistrr (Adm.). 

No:)-9 7 li Cf  —So IRG/LP Dated:  6  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Rafee Sidiq, Advocate 

for information and necessary action. 

Registrar (Adm.) 



Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  \_  /RG/LP Dated: .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Suihail Wani 
SIO Ghulam Mohammad Wani 
RIO Bazar-E-Batamaloo, Tesil Khas, District Srinagar 

vide notification No.  & 1  dated  j' I • for a period of one year has 

been extended till ? t -' after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

(Mohammad Yasin Beigh) 

'Registradm.) 

No:  0fl Si -c6 IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Suhail Wani, Advocate 

....for information and necessary action 

By Order 

& 



(_ ( - \, 
o) 

(Moham mad Yasin Beigh) 

egistrr (Adm..) 

X8 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: c)2L— /RG/LP Dated: ( .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Shahbaz Manzoor 
S!O Manzoor Ahmed 
RIO H.No.38, Waza Bagh, Hyderpora, Srinagar 

vide notification No.   dated o9 9  for a period of one year has 

been extended till ?>i ). -O-2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No:)f1  7S IRG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Associatiorl, Srinagar. 
5. CPC c-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Shabbaz Manzoor, Advocate 

for information arid necessary action. 

Regisçar (Adm. 
c/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: 4 /RGILP Dated: .O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Shabnam Manzoor 
DIO Manzoor Ahmad Marazie 
RIO Maidan Colony, Shairan Mohalla, Kreeri, District Baramulla 

vide notification No.  dated )- c94.)-trfi  for a period of one year has 

been extended till  ,t - 'D-' 2-3' after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
C') 

(Mohammad Yasin Beigh) 

R egistr (Adm.) 

No:)$J7 Cf —7o IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC eCourts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Shabnam Manzoor, Advocate 

for information and necessary action. 

Registrr (Adm.) (0 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: I S 4 &)— /RG/LP Dated: 09.2022 

  

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Masroor Bashir 
D/O Bashir Ahmad Shah 
RIO Tethar Bani..hal, District Ramban 
A/P H.No.373 Tetahr Banihal, Khan Mohalla, District Ramban-182146 

vide notification No.  dated 1} for a period of one year has 

been extended tiH %t . - ')-) after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No:)J9 7 '7/ -'77 IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ramban. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ramban. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Masroor Bashir, Advocate 

for information and necessary action. 

gistrAdm.) 



cp.  

\_
_ oc-Q 

Mohammad Yasin Beigh) 

egistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  '( IRGILP Dated: .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Dhanraj Singh Sambyal 
Sf0 Simar Singh Sambyal 
R'O Mandi Sangwali, Rolliwala, Tehsil & District Samba-184121 

vide notification No.  / oc  dated fc for a period of one year has 

been extended till ? -')-e)..~  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No: ;. -S)—/RGILP  Dated: 7 09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Dehi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC c-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Dhanraj Singh Sambyal, Advocate 

for information and necessary action. 

. 

Registr (Adm.) 
i1 



(Moharn 

-I-  fl 

d Yasin Beigh) 

. \__ 
st(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: \\1 --)--- /RG/LP Dated:'l .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aasia Yousuf 
D/O Mohd YousufKoka 
RIO Herpora, near Masjid, Sherif, Bugarn, District Kulgam 

vide notification No. -?,1-  dated ev-e-9  for a period of one year has 

been extended till ! L2 after condonation of delay arid subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before.  

By Order 

egistrr (Adm.) 

No:i S 6'/RGILP Dated: / .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgarn. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for inforrnaton 

and also keeping record of the same. 
7. Ms. Aasia Yousuf, Advocate 

for information and necessary action. 



.- 

(Mohammad Yasin Beigh) 

-Registar (Adm.) 

.09.2022 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of 13ar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

I 
No: iI'k  /RG/LP Dated: ( .09.2022 

    

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Deepak Kumar 
Sf0 Subash Chander 
RIO H.No.145, Ambika Vihar, Kabir Colony, Gole Gujral, Extension, Jammn 

vide notification No.j_ -I dated o!)-t for a period of one year has 

been extended till . i)_ )-o)_ after condonation of delay and subject to the 

verification of his/her Certificates/LL. B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

No: i f— !RG/LP Dated: 7 
Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC c-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Deepak Kumar, Advocate 

for information and necessary action. 

Reglsrar (Adm4uS 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No ic -)---- /RG/LP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mubashir Vikar Rather 
SIO Vikar Ahmad Rather, 
RIO Gundi Mancher, Lolab, Bismillah Colony, Kupwara 

vide notification No.  !?( dated Ol )-cfor a period of one year has 

been extended till  t )_ -)_9  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order . \ 

Mohammad Yasin Beigh) 

egistrr (Adm.) 

No: i L175/RG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kupwara. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kupwara. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mubashir Vikar Rather, Advocate 

....for information and necessary action. 



CA 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: ¶t e'_— /RG/LP Dated: 

 

.09.2022 

   

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Karan Singh 
SIO Daijeet Singh 
RIO Village Dhanaka, P.O. Chowki, Tehsil Nowshera District Rajouri 
A/P H.No.157, Bakshi Nagar, Jammu. 

vide notification No.  5 L1 dated U  2-ci  for a period of one year has 

been extended till i i2.• oa  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
\- 

(Mohammad Yasin Beigh) 

Regista (Adm.) 

No: 9176!/RGILP 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Rajouri. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Rajouri. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Karan Singh, Advocate 

for information and necessary action. 

()
Registrar (Adm.) 

Dated: .09.2022 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: -- /RG/LP Dated: I .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Tanu Sharma 
D/O Pritam Sharma 
RIO Village Bidda Tehsil & District Reasi. 

vide notification No.  If dated  I t tI -.°° for a period of one year has 

been extended till  M after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
,. \ - 

(Moham'md Yasin Beigh) 

,Registrr (Adm.) 

No:D— -KIRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Tanu Sharma, Advocate 

for information and necessary action. 

egistar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N OTI F I CATI ON. 

No: \\ —C-)__ IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Tanveer Ahmad Wani 
SIO Tariq Ahmad Wani 
RIO Darpora, Delina, District Baramulla 

vide notification No.\ dated O-cfor  a period of one year has 

been extended till %t -c,--  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolutelfinal enrollment as an  
Advocate is ordered there before.  

By Order / 

0 
Mohammad Yasin Belgh) 

egstr (Adm.) 

No: _PtcIRGILP Dated: 7 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Baramulla. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Baramulla. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for upioading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jamrnu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Tanveer Ahrnad Wan 1, Advocate 

or information and necessary action. 

4) a 
Registrar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  R3 4 —IRGILP Dated:  /  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Muzaffar Hussain 
S/O Haji Asgar All 
RIO Goma, Hartoon, Kargil, District Ladakh 

vide notification No.t 1 -  dated t- -o for a period of one year has 

been extended till '~,t  I )- )o.~_ after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order \ 1
0 

(Mohammad Yasin Beigh) 

egistr(Adm.) 

No: — ?1Ht'3IRGILP Dated: 1'  .O92O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Ladakh. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ladakh. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Muzaffar Hussain, Advocate 

for information and necessary action. 

Registrr (Adm.) 



(Mohammad Yasin Beigh) 

egistr (Adm.) 

.09.2022 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: A- IRGILP Dated: 7 .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Manisha Bhadwal 
DIO Vijay Paul Singh 
RIO Lakhri, P.O Lakhri, Tehsil Ramkotl Billawar, District Kathua 

vide notification No.k'-1  dated )' --tL  for a period of one year has 

been extended till  ,l )- -2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before.  

By Order 

No:('[j--/(2 /RGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Manisha Bhadwal, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKII AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mohd AshrafNaik 
SIO Ab Gaffar Naik 
RIO Naikpora, District Kulgam 

vide notification No.  /to I  dated  t 01 f~  for a period of one year has 

been extended till ? 1-. )-c )-2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licencelenrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

ByOrder 

(Moham Yasin Beijh) 

-Registrr (Adm.) 

No:)-t 7 IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kulgam. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kulgam. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mohd AshrafNaik, Advocate 

for information and necessary action 

Regis 



IflGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Counci' under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: \\C C:T)IRGILP  Dated: 7 .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Rohit Koul 
S/OAshokKuinarKoul 
RIO H.N.123, Sec-6, Lower Roop Nagar, Jammu 

vide notification No.tR  dated I o'3.)-i')-o  for a period of one year has 

been extended till 3 t' 2- )-O)- 3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before. 

By Order 

Mohammad Yasin Beigh) 

gistr (Adm.) 

No: s Dated:  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7, Mr. Rohit Koul, Advocate 

for information and necessary action. 

. 
RegiçrrAdm.) 



Registr Adm.)C1 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sufyan Altaf 
SIO Altaf Hussain Ma ilk 
R/O Village Tilogra, Bhalessa, Malikpora, Chilly Pingal (Gandoh), Doda 

vide notification No.  fl)  dated k1 )for  a period of one year has 

been extended till ?t )- )-c')-'  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
e7 
Mohammad Yasin Beigh) 

egistr (Adm.) 

No:. 1  L- 1RGILP Dated: .09.2022 / 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bhaderwah. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bhaderwah. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sufyan Altaf, Advocate 

.....for information and necessary action. 



1 (V1 
I U.) 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council tinder Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: \S IRGILP Dated: ___O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Burhan Javed 
SIO Javeed Ahmad Malik 
RIO Nowgam, Shahabad, Verinag, Tehsil Duru, District Anantnag 

vide notification No. -)  dated cf —• —t .1-O for a period of one year has 

been extended till ' t )- )-e )-'  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

gistrr (Adm.) 

NOa  c (' IRG/LP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Burhan Javed, Advocate 

....for information and necessary action. 

'-7 .  
egitr'af(Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGA 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

iRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Nowsheen Taranum 
D/O Bashir Ahmad 
RIO Guishan Nagar Methan, Srinagar-190015 

vide notification No.  91  dated \ ' )- i  for a period of one year has 

been extended till -C—  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

arid verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry  unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
, v_-__' 

- 

Mohammad Yasin Beigh) 

gistAdm) 

No: I — LIRG/LP Dated: j-  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4 President, J&K High Court Bar Association, Srinagar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lrich.arqe Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Nowsheen Taranurn, Advocate 

for information and necessary action. 

Registrar (Adm..) 

 



1O 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINACAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

No:\ 

NOTIFICATION  

/RG/LP Dated: -O9.2O22 

  

     

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Bisma Hamied 
D/O Abdul Harnied Sheikh 
R/O Sikender Pora, Rainawari, Srinagar-190003 

'iide notification No.  H dated ' )4g for a period of one year has 

been extended till %i ) )-' -O )-2.  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolutelfinal enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

egistçar (Adrn.) 

No:D-0( IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Sririagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar.. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Bisma Hamied. Advocate 

....for information and necessary action. 

.. 
Regstiçar (Adm.) 

)vv 
LLVI 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: /RG/LP Dated:  

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sanjeev Kumar 
Sf0 Durga Dass 
RIO Godher Khalsa,P/O Bhambla, Tehsil & District Reasi 

vide notification No.R dated b\.. for a period of one year has 

been extended till 7 I )- )-_3 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order H--- 
(Mohammad Yasin Beigh) 

Registrr (Adm.) 

No: SY/RGILP  Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sanjeev Kumar, Advocate 

for information and necessary action. 

.
A 
 çu 

qistçar (Adm.)" / 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: \Ic. -'( c.IRGILP Dated: 1117.09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Manik Sanson 
SIO Ram Nakish 
R/O 12-A14, Roop Nagar, Jammu 

vide notification No.  dated )-' &? i for a period of one year has 

been extended till 2-' )-o~-2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the ClD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

(—y 
(Mohammad Yasin Beigh) 

gistar (Adm.) 

No:J IRGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Manik Sanson, Advocate 

for information and necessary action. 

egistrar (Adm.) 

By Order 

.09.2022 

) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: C(D IRGILP Dated: 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Kamla Devi 
D/O Tara Chand 
RIO Arli, Hansali, Ward No.11 Tehsil Katra, District Reasi 

vide notification No.'Y'  dated Dtf&  for a period of one year has 

been extended till ' I )- )-o2_?   after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order . 
(Mohammad Yasin Beigh) 

yRegist1\ar (Adm.) 

No: _7(TJRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Reasi. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Reasi. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. lncharge Chief Librarian, High Court Wing JammuiSrinagar for information 

and also keeping record of the same. 
7. Ms. Kamla Devi, Advocate 

for information and necessary action. 

Registrar (Adm.) 

1,V 



.09.2022 
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HiGH COURT OF JAMMU & KASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION 

No: \' C' k)— /RGILP Dated: -1— .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Ruhani Sharma 
D/O Pradeep Sharma 
R/O H.No.51/A, I/C, Extn. Road, Trikuta Nagar, Jammu 

vide notification No.  12-dated -t1i,for  a period of one year has 

been extended till N  l)_2..?,  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before.  

By Order o'J 

Mohamrnad Yasin Beigh) 

gistar jAdm.) 

No:)P1C1 S(-6  IRGILP Dated: 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette, 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of .J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jarnmu/Srinagar for information 

and also keeping record of the same. 
7. Mi Ruhani Sharma, Advocate 

for information and necessary action. 

RegitrarjAdrn.) 



Mohammad Yasin Beigh) 

gistrr (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  \ °i 4cV)_/RGILP Dated: 'L .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Yawer Mubarik Peerzada 
S/O Mohamad Mubarik Peerzada 
RIO Barzulla, Panjigam, District Bandipora 

vide notification No._,?  dated  for a period of one year has 

been extended till ?i U)- )—Q )—  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
sought before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

No:  1 ! £3 frIRG/LP Dated:  1  .09.022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Bandipora. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Bandipora. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Yawer Mubarik Peerzada, Advocate 

for information and necessary action. 

egistar (Adm.) 

 



Registyar (Adm.) 
iY 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SR1NAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: , C\7 IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Snober Azad 
D/O Nisar Ahmad Azad 
RIO Kakasathoo Jamalatta, Tehsil South, District Srinagar 
A/P Peer Bagh Milatabad, District Srinagar 

vide notification No.  dated  ( Io2O/  for a period of one year has 

been extended till 3 .-  O)-  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

egistrar(Adm.) 

No: )9 ij _J_fl IRGILP Dated: 7 .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Srinagar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Srinagar 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Snober Azad, Advocate 

for information and necessary action. 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: fT 7-5' IRGILP Dated: O5' .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Rabia Singh 
D/O Late Sukhdev Singh 
RIO H.No.256/A, Sector-14, Nanak Nagar, Near Gurudwara, Jammu 

1k') f' m 
vide notification No. u  dated  ( L ;ifor  a period of one year has 

been extended till  3t 1)_ 20 )2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
. 

(Mohammad Yasin Bèigh) 

Registrr (Adm.) 

No: L  IY--) IRG/LP Dated: L' .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Jammu. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, J&K High Court Bar Association, Jammu. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Rabia Singh, Advocate 

for information and necessary action. 



(Mohammad Yasin Begh) 

gistr r (Adm.) 

By Order 

in 

HIGH COURT OF JAMMU & KASHM1R AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: Dated:  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Keshav Kohli 
S/O Kuldeep Raj Kohli 
RIO Ward No.9 Near Foot Bridge, District Kathua 

vide notification No.  dated  - t b ')-O  I R-  for a period of one year has 

been extended till t' )-  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before.  

No: :5 JR GIL P Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Silnagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC c-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official webste. 
6. lricharge Chief Librarian, High Court V\Jing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Keshav Kohui, Advocate 

for information and necessary action. 

Regsrar (Adm.) 

K 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: LC /RG/LP Dated: — .09.2022 

     

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mujtahed Faried 
SIO Faried Ahmed Akhoon 
RIO Village Nowpachi, Tehsil Marwah District Kishtwar 

vide notification No.  (61 dated 11 3 20).-O  for a period of one year has 

been extended till  3t 20)-3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order
g.___) 

(Mohammad Yasin Beigh) 

cgistrat, (Adm.) 

No:?  Otf) -.?mcIRGILP  Dated:  111L  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kishtwar. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kishtwar. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mujtahed Faried, Advocate 

for information and necessary action. 

egistiar (Adm..) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

IRGILP Dated: 7-.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Ms. Aifreena Ahad 
DIO Ab Ahad Rather 
RIO By-Pass Road, Ahan, Tehsil Wakura, District Ganderbal 

vide notification No.?4.c   dated  )-' t)_')-o)-O  for a period of one year has 

been extended tiii1  ?2- 2-2 after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

Mohammad Yasin Beigh) 

egistrr (Adm.) 

No:(P1 JtS IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1 Principal District and Sessions Judge, Ganderbal. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Ganderbal. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Ms. Aifreena Ahad, Advocate 

for information and necessary action. 

Regusrar (Adm.) 0) 

No: -67 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

N OTI F I CATION  

No: Dated: O5  .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Vyom Pankaj 
S/O Sh. Pankaj Dogra 
RIO Ward No.2, Opposite UCO Bank, District Kathua 

vide notification No.(6 22  dated 2o- 3_2r )for a period of one year has 

been extended till ?)( . - after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
. 

(Mohammad Yasin Beigh) 

Registrar (pdm.) 

No: 3/O '1RGILP  Dated:  6  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Kathua 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Kathua. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploacflng on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Vyom Pankaj, Advocate 

for information and necessary action. 



OStç 
cr 

'-7 .  \____—__ • 0) •  
(Mohammad Yasin Beigh) 

gist ra r (Ad m.) 

By Order 

HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

* ** 

c  
EXTENSION 

OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: -\ C_Ci)_ IRGILP Dated: IL .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Sandeep Bharti 
SIO Rounak Ram 
RIO Ward No.9 Vijaypur, District Samba 

vide notification No.  to S7?  dated  (9 '3. 2.01(1  for a period of one year has 

been extended till  31. 1)- 2-013  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

NoP,cO>----6 T /RGILP Dated: O9.2O22 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Samba. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Samba. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Sandeep Bharti, Advocate 

for information and necessary action. 

Regist ar (Adm.) 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No:  \c -)--- IRGILP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Mufti Muhtashim Ahmed 
S/O Maj Mufti Masood Ahmed 
RIO Poolia, Doru, District Anantnag 

vide notification No. (-j 6 dated  >j c. )-o2f  for a period of one year has 

been extended till 2, -&-??  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 
- 

MohaiThad Yasin Beigh) 

égistr
,

Adm.) 

No:jcot/ IRGILP Dated: iiL .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Anantnag. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Anantnag. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Mufti Muhtashim Ahmed, Advocate 

....for information and necessary action. 

0) 
Regisrar (Adm.) 

%
/ 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: \-c9 -C -L_IRGILP  Dated: i7-.O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Asaf Iqbal 
SIO Mohd Azam 
RIO Village Daru Dullian, Tehsil Haveli, District Poonch 

vide notification No.  dated b'l.  b1j )-o i6  for a period of one year has 

been extended till ' !)- D-c)-3  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

ByOrder 

(Mohammad Yasin Beigh) 

egisar (Adm.) 

No: oY ( ( IRG/LP Dated:  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Asaflqbal, Advocate 

for information and necessary action. 

c .  
Registrar (Adm.) 



U 
(Mohammad Yasin Beigh) 

egistr (Adm.) 

By Order 
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council uiider Section 58 of the Advocates Act, 1961) 

* ** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: \T—Y.- )'— IRGILP Dated: O9.2O22 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Javaid Ahmed Khan 
Sf0 Mohd Aris Khan 
RIO Narol, Tehsil Mendhar, District Poonch 

vide notification No.  \ t dated b9-rU  for a period of one year has 

been extended till ))_)-c) after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the OlD. 

The renewal I extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an 
Advocate is ordered there before.  

No:C77 /RGILP Dated: /  .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-•Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Javaid Ahrned Kan, Advocate 

for information and necessary action. 

. 

Regisfrar (Adm.) 
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HIGH COURT OF JAMMU & KASI-IMIR AND LADAKH AT SRINAGAR 
(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961) 

*** 

EXTENSION 
OF PROVISIONAL ENROLLMENT 

NOTIFICATION  

No: L\ -)- /RG/LP Dated: .09.2022 

Provisional admission granted under Advocates Act, 1961 in favour of 

Mr. Amran Ahmed Khan 
S/O Baghdad Hussain 
Rio Gaihutta Tehsil Mendhar District Poonch 

vide notification No.  dated k c )-€D9  for a period of one year has 

been extended till ?)I'  )- )-o)2  after condonation of delay and subject to the 

verification of his/her Certificates/LL.B Degrees from the concerned University 

and verification of his/her character and antecedents from the CID. 

The renewal / extension of provisional licence/enrollment must be 
souqht before the date of expiry unless the absolute/final enrollment as an  
Advocate is ordered there before.  

By Order 

(Mohammad Yasin Beigh) 

Registrar }!\dm.) 

No:3c2c - IRGILP Dated: .09.2022 

Copy forwarded to the: - 

1. Principal District and Sessions Judge, Poonch. 
2. Secretary, Bar Council of India, New Delhi. 
3. Manager, Government Press, Srinagar for publication in the next issue of 

Government Gazette. 
4. President, District Bar Association, Poonch. 
5. CPC e-Courts, High Court of J&K and Ladakh, Srinagar for uploading on 

the official website. 
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for information 

and also keeping record of the same. 
7. Mr. Amran Abmed Khan, Advocate 

...for information and necessary action. 

Registrar (Adm.) 

1#' 
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